Central Administrative Tribunal.
Principal Bench New Delhi.

<

Date of decision: 105 .1989.

Regn. No. O.A. 258/89.

Shri Niranjan Prasad oo Applicant
Vs.

Union of India & Ors. cee rResrondents.

CORAM:

Hon'b'e Shri P. 3rinivasan, Member (A)

&pprlicant present in person.

Shri George Paracken, Estate Officer, Directorate of
Estates, on behalf of the respondents,

JUDGMENT .

Thekapplicant before me is workino as a
staff “rtist (Flutist) in the All India Radio, New
Delhi. He was transferred from Delhi to Lucknow by
an order dated 6.10.1988, He challenced that order
in OA. No, 2107/88. I have dismissed that arvlication
by a judgment delivered today. Prior to the said
order of transfer dated 6.10.1988, the applicant was
under order of transfer to Madras and that order of
transfer was passed on 23.12.1987., As a conse~uence
of his transfer to Madras, the allotment of Governrent
quarter in his favour was cancelled by the Direc+orate
of Estates vide letter doted 7.3.1988. In the present
application, the applicant wants a direction to the
respondents to r estore the allotment of Covernment
accommodation to him since his earlier transfer to

Madras had been cancelled with effect from 6.10.1988.
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2. The applicant, who was pr-sent in person,
submitted, very fairlv in mvy opinion, that since the
application acainst his transfer to Lucknow has been
dismissed by the Tribunal, he may be allowed to
continue in the Government quarter for three months
within which he may approach the Sup;eme Court by way
of Special Leave Petition acainst the order passed by

H3
the Tribunal upholding his transfer.

3. Shri George Paracken, Estates Officer,

who is resrondent No. 3, avpeared personallv on behalf

of himself and resvondents 1 and 2. He submitted that the
cancellation of the Government accommodation in his

favour was an automatic result of the appvlicant's transfer

to Madras,.

4, After considering the matter carefullv, I am

of the view that the applicant should be allowrd to continue
in the said quarter for a period of about three months from
today. The respondents, particularly resnondents 2 and 3,
are directed not to take any steps to evict the applicant

from the gquarter upto 31.8.1989.

5. The application is disposed of on the above

terms, leaving the parties to bear their own costs.
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